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Government of India
_ finistry of Financa
(Department of Revenue )

; —

New Lelhi, the 16th Jenuary, 1981,

NQTIFICATION
, TNCORE TrAX . - |

No.. 3798 (FeNo,308/23/80~1THE): In pursuance of sub-clausgs (1i11)
of clause (44} of section 2 of the Incoma=tax Act, 1961 43 of
1961), and in supersession of Notification of the Government

of India in the Cepartment of Revenus No,.3587(FeNo,398/23/80-
ITCC) dated 15.7.80, the lentral Government heedby authorises
Shri DaleMIRGHANDANI being a gasttéésd Officer of the Gentral
Government, to exerciss the powers of a Tax Recovery Bfficer
undcer the said Het, . o _ :

24 This Notification shall come into force With &ffect from
the date Shri DellolIRCHANDANI takes over charge as Tax Recovery
Ufficer, _ .
N _ Sﬁ/—
(Ha VENKAT AR MAN)

Beputy Secretary to the Govt. of Fndia,

the Manager, ]
Government o f India Press

P
Mayapuri, Rew Belni. '

Lopy forwardedé-

T M1 Directors of Inspection including DI(U&MS), New Derhi.
2. TIhe Director, 7 8{UT), Staurf College, Nagpur., _

3¢ Ihe C&dG of Ingia, MNew klhi, | '

4e The rccountant General, faharashtra, Bombay.

5. lhe Chief Scoretary, Govermment of hC—;h:—:n:asht:t‘a Bomay .

6o The Joint Scretary & Legal Adviser, Ministry of Law, MNeDelhi,
7» Ihe Sommissivner of Income-tax, Bombay Gity I, Oombaye
Be LenwCogInspoction Division, EBbT, Vikas Bhawan, MNuw Delnhi,
9, Lontral Belai-DI(RG&F), Maw Deini (2 copies) for issue and
- distribution. - - '

10, ward File.

. S/ - .

) Deputy Secretary, to the Govt, of India.

AUTHURKISED FOR 1SSUE o -
.- _'_"__;»r-.?"f?--*':fe-‘;‘_f_’{__j‘.., NO3CC/ ITCL/ 3775/ 2038/ RS/81,
(LeleInIDKn) - in'ie - : .
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